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A review of judgement~iies on the ground menticened in Ordef
a7 Rule 1 CPC Which are firstly there is no error apparent on the
facé of.the record, secondly any evidence which was notlwith due
diligence in the knowledge of the petitionsr at th¢ time of hear ring
and wants lto‘ reWy the e e giving specﬁfﬁc reasons of -not Filing

- ‘GLN\A&-*“ T
that evidence at the time of hearing and thirdly wmon  awsllcods

by et

grounds.

The gﬁouﬂds taken for reviaw arerfresh‘érgumenté in the
shape of gfoumds. and therefore did not make uut a caze for thé
review of the judgment. Even then we have considered thes groundm‘
and we fﬁﬁd. that these are fuklly covered in the dt 3* on of
interné] page B.Of the judgement in the para 12 which should have
been numbaread as 15. The proceedings of the DPC'of\the-’reievaﬂtv

years beyond 1980 were scrutinised in the presence of the counsel

of the review applicant and it was found that the applicant did not
fall in the zone of consideration. - The applicant has only
“highlighted the fact that even beyond t} age of 53 vyears, the

applicant should have been considered. That fact has also been

considered in the judgement.

The .review applicant has also dealt at length about the
delay in notifying the 1A & AS recruitment rules 1983 but in  fact
the issue which.was pressed at the time of hearing was whether the

opp11cant cold get any promotion in the DPC which was held for the

post;avaw1ab1e after 1980 on tHb basis of old recruitment rules.
The conclusions cited by t%e apprcant in the revisw dppi cation in

the grounds have been fu11y considered 1n the vacancigs which were




considered by review DPC of 1980, 1981, 1282 and 1983, The review

applicant has his notion of vacancies but the vacancies have been

e} for the
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taken from the departmental file the DPC has

o
(2]

pramotion of the eligible persons.

However, before parting with the revisw application thse

paragraphs  which have not been correctly numbred have heen now

3

L; shown correctly. In. visw of the facts and circumstances, the
. X R.(u\r-u,w : ‘
v LappWication is devoid of merits and dismissed by Circulation.

(B K.5ingh) 7 {3.P. Sharma)
Member (&) Member (J)
“Mittal®
/
. .




